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2A.9t V 	 •Shrj, M. L. Paswan, Registrar incharge, 
S.... 

'I 	 V. 

/ 	
Learned Counsel for the app1iczt is present. 

Defects removed. Let it be registered and placed before 

- 	 the Hon'ble ench for hearing on admission, fixing 

24.04.96. 	 V 	j 

-: 

( M. L. Paswañ) 
PKL 	 Registrar I/C 

	

3.1 24.4.96. 	Counsel for the applicnt : None. 

L C 	U! 	 This isDvision Bench matter. Let it be 	ç 
placed

V 
before the Division Bencil as and when the 

V 	 V 

-same.is  available. 	 V 
7-i 	 - 	 •• 

f ICBS/ 	 (N.ma) 

11ember (4) 
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4.! 13.9 .96. - Shri A.K. SinQh, the counsel for the a Dlicaflt 

On the request made by the learned counsel 

for the apli'crt,tIre ease is adjourned List jf. 

on 30.9.96 for hearing on admission, alo twith Mr 

if filed to brim his representation on ecor.d. 

" 	•I 

-, 

	

(K.D. Saha) 	 (V.N. Mehrotra) 

	

Member 0) 	 Vice -chairmar 

Shri. A.K. Singh, the counsel for ~he applicant. 
• . 

Heard. Admit. Issu.e notices to thb rspondent3 

to:fileurjtten statiment within four weeks. Rejoind, 

if. any, may be filed within two weeks hereafter. / 
List it on 2.8.11.96 befors the Reqistrrocomp1e'or 

of pleadings,
:J 

\;i' 

(Ks 	 (vr.N. Mehrotr 
Member (A) 	 Uice-chairman. 
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6/10.12.1996 	 None for the parties.  Notices have been. 

issued. Put up on 22.1.1997 for fiuing/s. 

M.L.Paswn 
Registrer.t/c 

	

7/22. 1. 1c97 	 None for the parties. W/s has not been 

filed. Put up on 6.3.1997 for fiFg W/s, 

&nhaTT. 12P&. , 	 Dy.Reglstrar I/c 

8/6. 3. 1997 
None for the,  parties. LNo W/s has yet been 

filed though sufficient time was given therefore. 

In the circumstances, let it be listed before ti 

Hon'ble Bench for direction on 2. 4. 1997. 

( S.P.si a ) Nps. 	
Dy.Registrar I/c 

9.1 2 4,97. 

	

	 U/S has been. riled on behalf of the respondents. 

Fejoinder, if any, may be filed within two weeks.. 

kA  List it on26.5.97 for direction. 	 \/ - 

(U.N. iiehrotra) 

Uice-chairman 
0. tPr' .  

49 	10/26,05,97 

OPO  
P1€ac1ir,gsare.Cornpl€te..in this case.nterea 

I in the reac&y U.s. 

(.i..Mehr) 
S kJ 	 . 	. 	 v iceL1-ia iax 

I' 
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11.1 9.2.98. 

I 	 .4 

/C8S/ 

21.4.98 

— CM 

jilt 

 

pmd 

4-L4L 

ShriA.K. Singh, the counsel for the applicant. 

Shri J.N. Pandey, Sr. Standing Counsel for respondent 

List it on 21 .4.98 for hearing along ui(' MA 15/98 ..• 

rJ 
• R. Rangarajan) 	 (v.'. fiehrotra) 

Member (A) 	 Uice-chajrrnaR. 

S.  

List 'on 30.4.98 for hearing along with 
J 15/98. 

(G.Narasjmham) 
Member(J). 

(L.a .K.Prasa) 
Member (A) 

13./ 30.4.98. 	By mutual consent, the case is adjourned to 

6.7.98 for hearing along with MA. 

/CBS/ 	 (t.Pasad' 	 c 	(Nehrotra) 
	

; 1 
Member (A) 	 Vice-chairman 

14/16.7.98 
ShrjA,K. Singh, the counsel for the applicant 

Shri J.N.Padey, Senior Standing Counsel for Respondent 

Heard tlié learned counsel for the 
applicant. On the' request of Shri J.N.Pandey,t  
Senior Standing Counsel for the Union of India 

Respondents list on 17.7.98 as part-heard for 

further arguments. 

vm  
.N.Mehrotra ) ( L.R.K. Prasad ) 	
ViceChajrnn Member (A) 	 — 
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Order Sheet 
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Applicant(s) 	........................................... Respondent (s) ...................................... 

Advocate for Applicant (s) 	• .................., Advocate for, Respendent (s) .... ........ 

Note of Resistry 	'Orders  of the Tribunal 	. 

15/17.7.199 . Shri A.X. S ingh, learnedcounsel for the applicant. 

Shri J. N.pand, Sr. Standing Counsel forthé respondents. 

The learned counsel appearing for the 

applicant has filed supplementary affidavit today 

alongwith copies of certain documents. The learned 

counsel for the resp ondents prays that he be allowed 
time to seek insttuctions and file reply to the 

Supplementary affidavit filed today. Allowed three 
week's further time for thesame. The matter be listed 

on 11.8.1998 for hearing. 	 ( 

( L. R. ic Pra sad ) 	" 	 ( V. N.1iehratra ) 

	

. Member. (A) 	 ... .Vice-Chairman 

1641.8j8 	 t4st for hearing on 13 .10.98. 

SKS 	
.  L.R.K. praiT> 	( V.N.Mehrotra ) 

Member (A) 	 . 	Vice—Chairman 

IV 	

17./ 13.10.98. 	Shri R.K Singh, the oounsel for applicant. 

List it on 8.12.98 for hearing. 

/CB5/ 	. 	. 	(LAKSHIN JHA) . 	(L.R.K. PRASAD) 
lE118R(3) 	 IIENBER (A) 



41 

18/8.12,1998 	List it for hear1n on 4, 3, 1990 

( Lakshman Jha ) 	 ( L.R.Jcprasa.) MP&, 	 Member (J) 	 Kember (A) 

19 

8.3.99 

cri 	 L1s.on 10,5.99 for hearing. 

71 - 

(Lakshman Jha) 	(L.R..K.Prasad) 
iember(A) 

20/10.5.99. Sh. A.K.Singh, Counsel for the applicant. 

Sh. G.K.Agrawal 1 Counsei for; the respondents. 

Heard the Counsel for the parties. As the main 
xa± grievances of the applicant regarding his prom-

otion from Group-D to Group-C has already been made 

by the respondents and the fact that he has already 

joined. The applicant rnaybe permitted to withdraw 
- 	 this CA. The Addnl Stnding Counsel1 Sh. G.K.Agrawa 

has filed, tpda, a. letteL of. the concerned dated 

28.4.99 which confirme the position relating the pro 

mbtibii df the aplicant from Gr.-D to Gr.-C. 
dz-af C,~* fq6d 

We have consideithe matter.. This GAls disposed 
of as withdranby the applicant. 

ANJ 	 (Lakshman Jha) 	 (L.R.K.Prasad) 
Merrer-J 1, 

1 	 Member-A 


